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way to ensure this is to be businesslike so
that we may be able to reach it today.

SHRI BUTA SINGH : Today is the last
day of the session ; that is why I am making

this appeal.

MR. DEPUTY SPEAKER : Let us make
an effort to touch it today.

SHRI BUTA SINGH : Not less than 8
hours should be devoted t> this Report.
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SHRI S. M, BANERJEE : Mr. Deputy
Speaker, Sir, those matters should be
discussed —one is about the promise made by

the Prime Minister that the Pay Commission
which has been appointed will include a

labour representative provided that the
labour organisations are unanimous on a
particular name.

Sir, it is most surprising to note from
to day's Sratesman wherein it has been
stated that ‘This is because the Government
feels that the Commission, which held its
first meeting to-day, is an expert body and
not an arbitration board on which different
interests are represented.

“Also, it is felt that one of the
members of the Commission, Dr. V. R,
Pillai, a former professor of economics,
is an export on labour problems, Dr,
Pillai has served on several wage boards
and has written several books and papers
on labour problems.”

This is absolutely wrong. We want a labour
representative to be there. You will also
kindly read the news. It says :

“The question of interim relief on
account of increased cost of living has
also been included in the terms of
reference of the Commission.”

I want to say ihat there were amendments by
Shri Atal Bihari Vajpayee and there were
other amendments too and the entire Huuse
voted for the amendments of the Opposition
Members. We want to know from the hon.
Prime Minister as to why the interim reliel
question has been referred to the Commission
at all,
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[Shri S. M. Banerjee]

Even today a worker in the H.S.L. gets
Rs. 207 per month ; a worker in the HE.L.
gets Rs. 195 whereas a Central Government
servant, whether in Defence or anywhere,
gets Rs. 141,  Interim relief should be given
to them. I would also like to bring to the
potice of the hon. Minister, through you,
that he should make a staternent to this effect.
1 also want to bring to his notice—I do
not koow whether he is aware of it—that on
1st of June, 1970, the Central Government
employees are not golng to accept their pay
for May as a protest agaiust this decision
of not giving interim relief.

My other point is—actually it was
referred to by Shri Madhu Limaye and me
as well as by others —about ths National
Cadet Corps instructors. Today is the 10th

or 11th day of their fasting. All these
people come from Madras, Kerala and
Bengal. And all these iostructors are

having their relay fasting near the Boat
Club.

The hon. Minister of Education had
made a solemn promise here on the 24th
December, 1969 when I had put a question ;
even the hon. Prime Minister assured the
lady instructors who were there. So, I
would say that this matter should be dis-
cussed, Dr. V. K. R. V. Rao said :

“I may assure the House that 1 am
subject to the direction of the Prime
Minister : whatever decision she takes
on the subject, T will carry it out as
Education Minister.”

Today, 15 instructors have been allowed to
retire without any pensionary benefit, and
more arc on the verge of retirement ; and
yet Government are not taking any action
1 would request through you the Education
Minister to come forward with a statement
on this matter,

There are two other small points that 1
would like to mention. 1 am happy that Shri
P. C. Sethi bas announced that the limit of
Rs. 500 has been increased to Rs. 620 so as
to cover those persons whose cases were
marginal when the merger of dearness
allowence with pay took place. Many
employees will be benefited as a result of
this in the class A cities, and I congratulate
Government for this, But he also made a
solemn premise in the House that those
people who were stagnating on the mazimum
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of the pay scale for more than two years
will be given ad hoc increments, and that
matter was under consideration.

The railway employees have been given
that benefit. But what about the other
Central Government employees ?

And last but not the least is the case
of the policz, Nearly two years have passed.
The Home Minister sald that he would be
lenient to the policemen, Parliament is
going to be adjourned gine die today, and
I would request the Home Minister to make
a statement and assure the House that the
cases of the policemen would bs dealt with
len-ently.

SHRI NAMBIAR : I just want to say
one word about interim relief...

SOME HON. MEMBERS :

rose—
MR. DEPUTY-SPEAKER : Hon.
Members may listen to me first, Under

rule 377, only those who have given me
notice can take submissions.

SHRI KANWAR LAL GUPTA : The
Hon. Sncaker had said that others also
would be allowed.

MR. DEPUTY-SPEAKER : He has
not told me anything about it. We have a
very heavy business in front of us. If on
each issue raised by hon. Members, others
also want to make observations, it becomes
a debate and we shall not be able to go
through the business before us,

SHRI NAMBIAR : Today being the
last day of sitting o! the House during
this session, the practice is that we are
allowed 1o make our submissions.
My submission is only about interim
relief. In my speech on the railway budget
as well as in other speeches | had urged
that ioterim relief should be given to the
Central Government employees, 1 think
nobody in this House, whether on this side
or on that side of the House will oppose me
on the question of interim relief.

SHRI KANWAR LAL GUPTA:
all svpport it.

We

SHRI NAMBIAR ; The desire of the
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entire  House is to grant interim relief to the
Central Government emplojees 1 only
wanted to voice that feeling.

SOME HON. MEMBERS : rgge—

MR. DEPUTY-SPEAKER: 1 would
request hon. Members to kindly co-operate.
Let us move on to the regular business
before us...

SHRI S. KANDAPPAN : rose—

MR. DEPUTY-SPEAKER : 1 shall

allow Shri S. Kundappan later.

SHRI JYOTIRMOY BASU: I want to
make a submission on a different issue...

MR. DEPUTY-SPEAKER : Not now,
Let us finish the business before us and
then we shall come to that.
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